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CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

DeATH OF 114 CHILDREN IN THE REFUCEE
CamPs IN MADHYA PRADESH

Shri Hem Barupa (Gauhati): Sir, I
call the attention of the Minister of
Rehabilitation to the following mat-
ter of urgent public importance and
1 request that he may make a_ state-
ment thereon:—

“The death of 114 children in
the refugee camps in Madhya
Pradesh between May and
August, 1964."

The Minister of Rehabilitation
(Shrj Tyagi): Out of 16 Camps for
new migrants which have been set
up and which are being managed by
the Government of Madhya Pradesh,
3 Camps are located in the Betu)
district. Between the 13th of April
and the Tth of June, 1964, 2,508 fami-
lies consisting of 10,621 persong were
accommodated in these camps. The
families were sent from Mana Camp
where they had lived in tents to the
Betu] Camps where they were put
in into Bashas. Adequate arrange-
ments for medical attention had been
made. A sum of Rs. 252,720 had
been sanctioned to the State Govern-
ment for the provision of medical
facilities including a Base hospital
and camp dispensaries.

When the Collector of the district
learnt that mortality among children
in the camps had been higher than
normal in the month of May, he
apprised the Madhya  Pradesh
Director of Health Services of the
situation and the Director of Health
Services deputed a  Specialist in
children diseases to 'visit the Camps.
The Specialist who visiteq the
Camps early in June found that the
normal vulnerability of children to
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disease during the hot weather had
been aggravated by the fact that
they were already suffering from
severe malnutrition and also because
of insanitary habits &nd by disregard
of medical advice by their parants.
He also discovered that the high
mortality was also due to the fact
that the children in many cases had
first been taken to quacks practising
medicine in the Camps and were
very frequently brought to the hos-
pital when it was too late to save
them, Sometimes patients were not
brought to the hospital at all. For
example, of 60 deathg in one Camp
only 17 occurred in the hospital. It
is possible that in a large number of
cases the parents did not realice the
serious condition of their children
and medical advice was sought too
late to save their lives., During the
four monthg from May to August
1964, 114 children died in these
camps., The main causes of deaths
were diarrhoea with dehydration,
hyperpyrexia and broncho pneumo-
nia. As a result of the immediate
steps taken by the Director of Health
Services, Madhya Pradesh, the death
rate which had been rather higk in
May and June was brought back to
normal for the population in subse-
quent months. Among the ateps
taken were a strict insistence on
sanitation, intensive propaganda to
encourage people to bring their
children to the Camp hospital, more
rigorous action against the breeding
of flies and specia] attention paid to
sickly and weak children, These
measures appear to have been effec-
tive. May I say that it breaks my
heart to picture displaced mothers
wailing over the dead bodies of lheir
babies in their laps? My heart goes
out to them in grief and sympathy.
Shri Hem Barua: May I know if
the attention of the Government is
drawn to a statement made vy tka
State Agriculture Minister on the
floor of the State Assembly to the
effect that the deaths of 114 children
were caused by insanitary  condi-
tions to which they were subjected
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in transit as also before? If so, may
‘1 know the reaction of the Govern-
ment to these allegations made by
‘the State Minister on the floor of the
Assembly?

Bhri Tyagl: I may say for the in-
!ofmahon of the House that the
tampe were no doubt over-crowded.
‘'We had received notice that two
Bpecial trains were to come and we
had made arrangements for an
ndequate number of migrants who
Were due to come. But, instead of
Two four special trains started
cornlng and it became very difficult
to manage the affairs. It was on that
Mccoiint “that hurried arrangements
thad to be made. These migrants
l‘tua'r.e transferred from Mana camp
Because it was over-crowded. I have
ead the statement pointed out by
'ﬂle hon. Member. But the condi-
lions in the camp Wwere not so much
gisanltary as the habits and the con-
Jition of the migrants themselves.
They were so famished and tired in
¢hat heat that they could not know
heir children  were ill. Further,
With one vomiting the child died
imcl there was no time to take the
c"lulcl to the hospital or even to re-

rt. Such were the conditions,

imatic and otherwise.
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Shrimati Renu Chakravartty (Bar-

rackpore): How many doctors to how
many refugees?

WS WEEY : {0 A5 & 0T &
qre Fa1 ! . mTEE agt &

Shri Tyagi: I will collect the in-
formation.

ot gnaw fag (F0em) o owar &
a7 T § 5 oag v i F
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Shri Daji (Indore): Is it a fact
that, firstly, anti-cholera injections
were not available in the dispensary
attacheq to that camp; secondly,
sulpha drugs were not there; third-
ly, one doctor looked after three
camps and was on travel; fourthly,
only compounders were available;
fifthly, sewage was bogged and
stinking; sixthly, houses were leak-
ing and water entered in the houses
so that children had to sleep inside
the room full of water; and lastly,
all this was pointed out repeatedly
to the authorities there but neither
the State Government nor your De-
partment looked into the matfer? I
have given you a personal eye-por=
trait of the camp there,

oft wreft : R w@ Y goeT T R
fiF arY war a1 3feT & a8 Wt wo
wrgar g i wgi ox wrT Y T A
o gt g€
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Shri Daji: One doctor for three
camps.

st mwit: & F 99 donfat w1
forem v fegT & 1 19T & vy A=) A
" Y gg

Shri Daji: You call it diarrhoea.

Shrimati Renn Chakravartty: Sul-
pha-drugs were also not available.

Shri Buta Singh (Moga): Was there
one doctor for three camps?
st ww fag fergrit (w5911) ¢
T AT 9 g9 AT TW A<E &I q@Q Ay
&1 g9 At 91 9 o a9 =0
Y feqr o At W & wETE G ¥ A
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T=41, B B2 FuHZ F==1 A WE
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it Tt : weTaTe Jgt § & A )
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L
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Seiiz 3 g HAEE A W AT W
7o &1 & a fear & 9@ & Qan g
gxar £ s qoeTe o @@ ¥ e fo
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e & o da gt 3 1 F ow aa
W ¥ F qoAT A § v ow f@-
fafdww & fa2 o% werr wevew a0
g R, 99 ¥ e R A W
TF HeT g, a1 a8 1 T g F 6]
T I F1 & 30 5 qaRr fewgit
FOAMAT AT WA AN T ER
TARU T TN 78 FT A AT 114
g a1 g &k ag AR w
e d 1 37 Y gaar fr & Faeaed?
T EH & AT F LRI HIE AT F7ATT
& fod Gu g ar @Y 7
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7 |
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feafa &1 aew & @ & fod dame &
§ o W g fF w9 a6 5w A
Wi & o fomaTe & 919 Ao qarey
LL

Mr, Speaker: His question is whe-
ther it is proposed to have an en-
quiry made to find out the causes of
deaths of such a large number.

Shri Ranga (Chittoor): Yes, Sir;
we all want it.

st el : & F wedt s fr o
2,562,720 o WEX WIW TEAAHE *I
i & fo s s K g=m &
fog w9z @ 7% % dfew 2@ ot sy
weqater #Y fafeer aig adf a7 a%
T M W AT ¥ I ST amarsi
g M BT B fafeer amé
g ff I F S=T, HOTETAT w7 TAATH
w fer mnow o gmifs s
gt Tt fafeer g A g



3281

o1 et o, AfE 7 Taq w9 fEar
AT 9T, FATHT T W T 9T |

Shri Ranga: Will there be an en-
quiry to go into this matter?

flmrt At Earf®
2,52,720 o TA w1 & {97 weg 93w
AN # R #x f@ W@ ¥ ofs
az ﬁwﬁ% (Interruptions ) AT &
wre Srara ¥ Sifo ar e w20 Sfadr

R AP A TREe g W)@
g1

Yot AT F N FTE FF
R & & grow Y gow F fa¥ aq=rar
argan g fF dgw i 1 a7 ¥ 7
¥ % AW g § WX T A

87 ¥ ¥ TOa § TA T ©<

TAHE AT WA GO Sl § |

87 camps are managed by the State
Governments.  Because they are
spread over many States, the
management there is directly that of
the State Governments themselves.
We give them grants. So, from that
point of view I was just informing
the House that a grant of Rs. 2,52,720
had already been given to the
Madhya Pradesh Government for the
arrangement of medical facilities in
these camps. And they had done so.
But the buildings could not come up

so soon, and, therefore, they had
made provisional arrangements in
thoge Basha huts which were &l-

ready there. And those huts were
used for hospitals; the doctors were
also there. I am sorry I have mnot
got the exact number of doctors who
were there; medicines were  also
there. Ag regards inoculations
against cholera ete, all those in-
coculations were always given as a
rule; as soon as the displaced per-
sons cross the border the necessary
injections are always given,
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Another point which I might men-
tion is this....
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Shri Daji: We want an inquiry.
This money was not utilised by the
Madhya Pradesh Government. I can
give you the information that the
money was not utilised by the
Madhya Pradesh Government.

ot dvex W (W) ¢
AEIEY, AT AT KT IE 2 |

&

weaw wgrea: & St g e wmewT
HEeT & I &, FfFT i w8
e |

WA AR AL AL ARIREF
T TEAHE W TRREQ # ERIEgE
01 & foT darc & fa g saTeT T
¥ awdl & WA FY ¥T A9 @ W JAb
at ¥ 1 Tw FUR # AC | gE_
AT |

sft @weit : & a7 wor wAT A0EAT §
fir F oY 915 g% & T &9 oL A g
Hgdd, oF A qg a9 ag TUH W |
(Interruptions). ¥ #&¥q FTrgEal
We e ¥ weewm T R
(Interruptions).

I am not yielding. [ refuse to
yvield the floor. I must have my say.

& dw) w1 gfrom @7 TEie
% WET eET &1 W« AW A
few foar ot H4 Lz Tde & ¥ T
COTTG HT W T AR T AT
amaTe far 1 afz wowr WK e
T gt § A & TS qTE & "o
< WI9ET AT
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st g« wEAW:  CAREd
¥ wowt Ty wafa g 7

oeI WEAW O WIYH 999 q L
IR g & S maade @ -
T AR | WIR oY AT 91 W@
w ¥ faar 1 3w wEdE ¥ e
fear 1 agr & A wgr amr § fe
AR Y A | ATIHT @ ¢ fF
W AR $¥ FI—WA qg @A
ueee § AE wg e umeEr g
AT q—IF TAANZ Tg T FHAT
¢

oY Y ;. # 2T TaEHe FowE
fag forer e g f ag oA 3
gwr foi? 2

st g IR G F T
AT T TR |

Shri Tyagi: I refuse to interfere
with the affairs of the State.

W WEAg . AT agd 9
T AT & @A FL & @ ag A
19w TaHe ¥ foedr faar wmar @
TEF FIT AT Hoo TATHE AR
¥ A 3w @Y ¢ 1 g A1 S=p Y
FAT BN 1 (Interruptions).
qIT IE TAAHT THE T FO0
a1 Ar=ET qTET A FATH IBT A § |

S PFT « FGAW : T ATIATET
gt

Shrimati Renu Chakravartty: On a
-point of order......

Shri Ranga: May I make one sub-
misgion?......

st Rt WY : NI AEIAT,
Fw ffrec g am s My § 7
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Mr, Speaker: Shri Ranga.

Shrimati Benu Chakravartty: I
wanted to raise a point of order.

Mr, Speaker: I have called Shri
Ranga already. ~ Let him have his
say first.

Shri Ranga: This arose out of an
all-India calamity, Parliament as
well as this Government have taken
up this responsibility for making
arrangements to look after the peo-
ple who have come away from
Pakistan, because we have felt it as
an  all-India  responsibility. We
placed funds also at the disposal of
the Ministry. The Ministry con-
cerned now says that they had
placed those funds at the disposal of
the State Governments, and, there-
fore, it is their responsibility. I
would submit that that is not so. The
State Governments were good enough
to take up this responsibility on our
behalf, in order to look after those
people, In that process we find these
calamities taking place.

Therefore, we are only suggesting
that the hon. Minister should be
good enough to look into the matter
and to order an inquiry, in co-
operation, if need be, with the con-
cerned State Government, and not
necessarily by the State Government,
so that they would be able to help
us at least for the future to prevent
such calamities, and also to lay down
what relations there should be bet-
ween the State Government and the
Union Government in regard to the
utilisation of this money for the pro-
tection of those people.

Shrimati Renu Chakravartty: My
point of order is this. The hon. Min-
ister is trying to get out of his
responsibilities by saying that all the
job that he hag to do is to sanctiom
money and after that he has no
further responsibilities.

As far as the Rehabilitation Ministry
is concerned, we know it on very
good authority for the last fifteen
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years that the Centre is responsible for
rehabilitaticn. a+1 e Stateg have to
get everything sanctioned from the
Centre and then the Centre sanctions
the money; and though the agency is
the State, the Centre must keep an
eye as to what exactly has happened
and how far the schemes have come
into being, The hon, Minister has no
right to say to this House that it ig a
matter for the State, and that the
Centre only sanctions the money and
it is a matter for the State whether
the money is utilised for building
hospitals or for putting shacks
‘without anti-biotics, without medicines
for inoculations against cholera,
‘without doctors and so on. That
.answer cannot be tolerated in this
House

Shri H. N. Mukerjee (Calcutta
Central): Quite a large number of
children have died, and that is why
the House is agitated. From what the
hon. Minister has said, I could gather
that there was some discrepancy in
regard to the communication about
the number of refugees who were
going to reach certain destinations.
On his own admission, it has
happened that a very much larger
number of refugees, have arrived at
a certain point causing a great deal
of dislocation. Here, the Central
responsibility comes in in a very
direct and immediate way. It is for
the Centre always to make sure of
co-ordinating arrangements so that
the receiving camps get to know how
many people to expect; there might
be a sglight overlapping, but there
should not be the kind of thing which
Shri Tyagi hag just reported.

Here, therefore, is something which
prima facie demands an immediate
inquiry without prodding by Mem-
bers of Parliament. I cannot under-
stand why with all the sympathy to
which he gave pious expression, he
did not think of having this kind of
inquiry made at once.

That is why I submit, quite apart
from the purely technical aspects of
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the matter which are very important,
that the Centre is responsible for
rehabilitation, and Shri Tyagi should
not be there if he fails in this res-
ponsibility. Therefore, I feel that
children being involved, he should
behave rather differently than what
he has happened fo behave.

Shri U. M. Trivedi (Mandsaur): I
want to make it clear that the point
before the House is very simple. Shri
Tyagi's suggestion is that the Madhya
Pradesh Government or the State
Government or whosoever is con=
cerned is an agency on behalf of the
Central Government. The accusation
is against that agency for having
acted in a callous manner, which has
resulted in the death of 114 children.
Does Shri Tyagi want to suggest
before the House that that agency
against which the accusation has
been made 1is the agency which
will give the reply and which will
hold the inquiry into this matter? Or
will the enquiry be made by the
Centre to find out how that agency
has miserably failed to discharge the
duty that has been cast upon it?

It was an essential duty on the part
of the Central Government. Rehabili-
tation is not a subject governed by
any of the entries in the State Lists.
It is entirely a subject governed by
the Union List, and it is the incum-
bent duty of the Union Government
to find out how this mistake arose
and how this callous attitude was
adopted. and what difficulties were
there, The inquiry must be made by
the Central Govvernment and it
cannot be left into the hands of the
State Government which has acted in
thig manner.

_ Shri Daji rose—

Mr., Speaker; Shri Daji has

already had his chance.
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Shri Daji:
earlier.
sion now.

Mr. Speaker: Shri Hem Barua.

I only put a question
I want to make one submis-

Shri Hem Barua: The hon, Minister
ha; said that the responsibility rests
with the State Government because
the camps are in the State. But the
State Minister has said that the
responsibility rests with the Central
Government because these people or
these children were on their way to
the camps from the transit camps.
So, there are two sets of different
sets of opinions,

Now, the hon. Minister has said
that the Central Government has
sanctioned money for hospitals and
all that and that is budgeted by the
Central Government out of its
budget. The State Government should
account for the money to the Central
Government, and we also came into
the picture in that.

Therefore, an inguiry should be
made jn order to clarify the position.
Whether it is the State Government's
version that the Central Government
is responsible for the death of 114
children that is correct or it is the
Minister’s version that it is the res-
ponsibility of the State that is to be
relied upon has to be clarified. At
the same time, money is spent by the
State Government and sanctioned by
the Central Government. That has
also to be clarified.

Mr. Speaker: Again and again, the
same thing is being repeated. Now
enough has been said?

An Hon. Member: What is his

reaction?

Mr. Speaker: If there is any reac-
tion, there is no further opportunity.
They must wait and see what the
reaction is.

Shri Tyagi: I sincerely appreciate
the sentiments expressed by my hon.
friends on the other gide in sympathy
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with  these children, Every Indian
would have sympathy for them. But
I am afraid that I have been mis-
understood. 1 never said that the
Central Government had no responsi-
bility at all. What I submitted for the
information of the House was that
the camps were managed directly by
the State Government and not
directly by the Centre. I gave them
the figure of directly-arranged camps,
which the Centre arranges and
manages that is, 8; the other camps,
more than 80, are under the manage-
ment of the State Governments, I
had said that the funds are given by
us from the Centre and we surely
have all types of responsibility except
that of direct administration. For that
purpose, the State Governments
carries out our policy and our sanc-
tions generally. It is for that reason
that they ask for grants to put up
those hospitals.
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As soon as these deaths started
increasing, the local authority imme-
diately deputed Dr. Powhawala by
Gandhi Medical College, Indore who
is a specialist in children's diseases.
He has already given his report.
Immediate jnquiry was conducted and
action was taken according to the
recommendations which this doctor
made to us. That was done.

If even now, my hon. friends feel,
as some of my friends do, that some
further investigation should be made,
I do not say that 1 want to shirk
responsibility. 1 will surely ask the
State Government—because  they
themselves are equally anxious about
this matter; they are mot guilty of
anything—to depute some officer to
make an inquiry. I have no objection
to that. I assure Members that I shall
ask the State Government to make
further inquiries.

Shri Hem Barua: Let there be a
parliamentary inquiry.

Mr. Speaker: He would take note
of all that has been said by hon.

Members.



